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UPON hearing the counsel the Court made the following

ORDER

The Government Order (MS) No. 1/89/ID dated 15.04.1989
(referred to page 38 of the paper book) and G.0. (R.T.) No.
279/2005 dated 15.12.2005 (referred to page 25 of the paper book)
should be placed on record by way of an affidavit within four weeks
from today.

List the matters after four weeks.
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